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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

MONDAY, THE TWENTY SECOND DAY OF JUNE
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 16759 OF 2005

Between:

AND ...PETITIONERS

1. Konda Saidayya, S/o. Pullaiah, aged 25 years, Occ: Clerk -cum-Attender,
Kothapally PACS, Anumala Mandal, Nalgonda District.

2. V. Venkata Reddy, S/o. Ram Reddy, aged 34 years, Occ: Clerk,
Sirisinagandla PACS, Pedavura Mandal, Nalgonda District.

3. M. Sydulu, S/o. Eedaiah, aged 29 years, Occ: Attender, Settipallem PACS,
Vumulapally Mandal, Nalgonda District.

4. G. Venkat Ramulu, S/o. Ramulu, aged 34 years, Occ: Attender,
Venkatadripatem pACS, Miryataguda Mandll, Nalgonda District.

5. A. Sambaiah, s/o. tVadanachary, aged 35 years, Occ: Clerk, Venkatadripalem
PACS, Miryataguda lvlandat, ttjlgoiOa Disirict.

6. K. Ravi, S/o. Somaiah,. 
.aSed 26 years, Occ: Clerk, Gudur pACS,

MIRYALAGUDA Mandat, Natg6nda District-
7. M. Govindu, S/o. Chandraia.h, 

.aged 29 years, Occ: Attender, VeerlapalemPACS, Damaracherta Mandal, frfrfg".O; di.[i.i. -
B. K. Manu Brahma an?l, a{o. Anjaneyulu, aged 2g years, Occ: Clerk,peddavura pACS, peddavura Mandal, r,,f if go;aa "D]sfict.

' i;ij'x,Jiixi;ll?"lil"1lli,i;,'g'n1,1"? v"J.s, occ' crerk, Venisandra pACS
'10 B.Janaiah, S/o. Guravaiah, aged 25 years, Occ:Nidamanoor v"nJ"i,Ilrgonda District. clerk, Venigandla PACS,
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The Commissioner for Cooperation, Govt. of A.p., Hyderabad.The District cooperative officer, Nargonda District riNr,gono,The Divisionat Cooperative officer, Miryatanro; *il;;oa District



4. The Divisional ()ooperative Officer, Nalgonda, Nalgonda District.

5. The Kothapally PACS, Anumala Mandal, nalgonda District rep. by its
Chairma n/PlC,

6, The Sirisinagandla PACS, Pedavura N4andal, Nalgonda District rep. by its
Ch airman/PlC

7, The Settipalem F)A(IS. Vemulapatly l/landal, Nalgonda District.

8. l'he Venkatadripale rrr PACSi, lt/iryalaguda Mandal, Nalgonda District, rep, by
its Cha'rman/PrC)

9. The Gudur PAOS, \lirualaguda i\4andal, Nalgonda District. rep. b,' its

ch a i'ma n/P lC.

10.The Veerlapalern Pr,C;:i. trarraibcherla Mandal Natgonda district rep. cy its

Chairman/PlC.

11 . The Peddavura PA(IS. Peddavura Mandal, Nalgonda District, rep. by its
Chairman/PlC.

l2.theVenigandlaP,\Cs,NidamanoorMandal,Nalgondadrstrict'repbyits
Chairman/PlC.

13. The \/ooti<u' PACIS

Chairrnan/PlC.
...RESPONDENTS

l''l ,iamanur N'landal, Nalgonda District rep cf its

PetitionunderArticla226oftheConstitutionoflndiaprayingthatinthe

,rircumstances stated in tht; affidavit fileC therewith' the High Court may be pleased

to issue a writ, order or lirection more particularly one in the nature of writ of

Mandamus

i)

ii)

declaring the ,Anlhra Pradesh (Regulation of Appointments to public

services and Rationalisation of Staff pattern and PaY Structure)

Amendment Act 2004 as unconstitutional and violation of the

constitutional s,afeguard provioeo to the petitioners by further declaring

that the provisions of Act 2/1994 are not applicable to the service under

the cooperative socleties registered under A P'C'S' Act'

declaring the i.npugned '"*'on 
of the respondents in declaring the

service of the p:tilioners to be irregular without oppcrtunity and enquiry

as highly rllegill' arbitrary and violative of Art 14 and21 of the

constitution of lndia 'p"t 
t'orn contrary to the iudgement of the Honble

Supreme court reoorted '; 
t; AIR scw 3186 (Basudeo Tiwary Vs

Sidokanhu University) and consequentty set asrde the same



aa- /

l.A. NO: 1 OF 2005(WPMP. NO: 21304 0F 2005)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in supporl of the petition, the High Court may be pleased to direct the

respondents to continue the sdrvice of the petitioners pending disposal of the vlrrit

petition.

Counsel for the Petitioners: trllsf T.V.SUDHA, REP. SRI G.V.SI'{IVAJI

Counsel for the ResporldQnts: GP FOR COOPERATION
i

The Court made tlre,following: ORDER



IN THE HIGTI ( OLRT FOR THE STATE OF TELANGANA
AT HYDERABAD

The Hon'ble The Chief Justice Sri Aparesh Kuma r Sinsh
and

1-he Hon' ble Sri .lustice G.M.Mohiuddin

\\'rit Petition No.16759 of 2005

Date* 22.06.2026

Bet\cen:

Konda Saida-'-1a, S/o. Pullairlt,
Agcd 25 1ears, Occ: Clcrl(-cum .Attender

Kothapall\ I'ACS' r\ nu m ala M rrnd a l.

Nalgonda l)istrict and 9 oth(rs
Petitioners

and

The Com m issioner of (looPe'ntion.

Corcrnment of Andhra Pradesh, Hyderabad
and l2 othcrs

...Respondents

Order:

Ms. l-.V.Sudha. lrlarned counsel representing Mr. G.V.Shivaji'

learned counsel tirr rhe I)et tioncr submits that the cause in the Writ Petition

does not )un ivc lor atljuJit atirrn

In r ie,,r of tlre abrrrt' srrbmission. this Writ Pelition is disposed of.as

inliuctuous. No costs.

As a sequel. t.niscclla lcous pctitions' pending if any" stand olosed'

SD/. M. NAGAMANI
ASSISTANT REGISTRAR

//TRUE COPY//

SECIION OFFICER

'1 One CC to SRI G V SHlVlrJl, Advocate IOPUCI

12-l-rvcccslociPFORClloPERATIoN.Highcor:r'tforthestateofT()langana',
at Hyoerabad '.CiU Tl

3. Tir. o C[] C'lcir;s

lo,

B:iR

GJP
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HIGH COURT

DATED: 2210612026

ORDER

WP.No.16759 of 2005

DISPOSING OF THE WRIT PETITION

AS INFRUGTUOUS'

WITHOUT COSTS
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